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8. On the other hand, Ld. CIT DR for the Revenue supports the 

order of AO and submits that approval was not granted on the 

same day and not mechanical approval. Ld.CIT DR filed a written 

submission which is reproduced as under:- 
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9. Heard both the parties and perused the material available 

on record.  Before going further, we first consider the letter sent 

by the AO seeking approval u/s 153D of the Act which is 

reproduced as under: 
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10. The approval granted by Ld. JCIT, Central Range 8, New 

Delhi in the case of assessee vide letter dt. 29.03.2022 is 

reproduced as under: 
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11. In the case of assessee himself for the subsequent 

assessment years, the coordinate bench in ITA Nos. 148 to 
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153/Del/2025 vide order dt. 19.11.2025 has held the approval 

granted u/s 153D as mechanical and quashed the order passed 

us/ 153A of the Act. The relevant observations of the coordinate 

bench are as under: 

 

“3. We have heard the rival submissions and perused the material available on 
record. The facts for AY 2015-16 are taken up first for adjudication and the 
decision rendered thereon shall apply with equal force for all assessment 
years herein, except with variance in figures.  The original return for AY 
2015-16 was filed u/s 139 of the Act on 12.03.2016 declared total income 
of ₹11,93,530/-. The assessment was completed u/s 143(3) of the Act on 
25.10.2017 for AY 2015-16 determining the total income of ₹12,11,614/-. A 
search and seizure operation was conducted u/s 132 of the Act on 
06.01.2021 at the residential/business premises of Hans Group. Pursuant to 
the search, notice u/s 153A of the Act was issued to the assessee on 
09.11.2021. In response to the notice u/s 153A of the Act, the assessee 
filed his return of income on 26.12.2021 declaring total income of 
₹11,93,530/-. The assessment was completed u/s 153A r.w.s. 143(3) of 
the Act on 30.03.2022, after obtaining prior approval of the ld JCIT on 
29.03.2022. Now, the short question arose for our consideration is as to 
whether the approval granted u/s 153D of the Act by the ld JCIT could be 
construed as have been granted in a mechanical manner or not. For the 
sake of convenience, the approval granted by the ld JCIT u/s 153D of the 
Act is reproduced below:- 
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4. We find that similar approval has been granted for AYs 2011-12 to 2021-
22 by the ld JCIT independently for each assessment year. The ld AR 
placed on record the order sheet entries, on perusal of  which,  there is 
absolutely no mention in the order sheet regarding the forwarding of 
seized documents, assessment folders, investigation report etc to the ld 
JCIT for obtaining approval u/s 153D of the Act by the ld JCIT. Further, it 
is a fact that the ld AO had sought for approval u/s 153D of the Act by 

www.taxguru.in


